103 Written Answers
1 2 ' 3

27. Chandigarh 41,404
28. D & N Haveli 7,293
29. Daman & Diu 3,451
30. Delhi 3,78,187
31. Lakshadweep 986
32. Pondicherry 99,965

6,36,45,457

[English]
Suspension of Private Air Lines Operation

1878. SHRI MADHUKAR SARPOTDAR : Will the
Minister of CIVIL AVIATION be pleased to state :

(a) whether many of the Mumbai-based private
airlines have suspended operation since January 1997;

(b) if so, the details of such airlines; and

(c) how much loss of revenue the Airport Authority
of India has incurred due to suspension of above flights?

THE MINISTER OF CIVIL AVIATION (SHRI C.M.
IBRAHIM) : (a) and (b) M/s. Skyline - NEPC Airlines has
suspended operation since January, 1997.

(c) As on 31.5.1997, an amount of Rs. 174.16 lakhs
is outstanding against the said Airlines as dues of the
Airport Authority of India.

Cauvery River Authority

1879. SHRI K.H. MUNIYAPPA : Will the Minister of
WATER RESOURCES be pleased to state :

(a) whether the Union Government propose to set
up a Cauvery River Authority to oversee the
implementation of the interim order of the Cauvery River
Water Disputes Tribunal;

(b) whether it is a fact that setting up of such an
authority will be detrimental to Karnataka's interests as
the State had already opposed the implementation of
the interim order stipulating the release of 205 tmcft of
Cauvery water to Tamil Nadu; and

(c) the reaction of the concerned State Government
in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
WATER RESOURCES (SHR! SIS RAM OLA) : (a) and
(b) In pursuance of the orders of the Hon'ble Supreme
Court, the draft scheme envisaging “Cauvery River
Authority” was formulated by the Central Government
under Section 6A of the Inter State Water Disputes Act
1956 for implementation of the Interim Order dated
25.6.1991 of the Cauvery Water Disputes Tribunal
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(CWDT) and sent to the Party States for their comments
on 30.5.1997.

The scheme will be finalised strictly on merits after
examining the comments of all the basin States.
Thereafter a meeting with these States can be held to
narrow down the differences to the extent possible. The
finalised scheme will then be placed before the Cabinet
for its approval, and after obtaining the approval of the
Cabinet, the same will be notified and will be laid before
each House of the Parliament for a period of 30 days.

The Parliament will have a right to make
modifications which may include a decision for not
having such a scheme at all, and scheme will then
come into effect only in the modified form.

(c) The Governments of Tamil Nadu and Union
Territory of Pondicherry have by and large, agreed to
the draft scheme with some changes and the
Government of Kerala has requested for some more
time to give their comments. However, Government of
Karnataka have expressed strong opposition to the draft
scheme and they have requested the Government of
India, interalia, to initiate action to settle the dispute
through mutual discussions. Further, they have also
requested the Central Government to simultaneously
take steps for early finalisation of the National Policy
Guidelines for water allocation amongst States.

Manufacture of Air Defence Ship

1880. SHRI L. RAMANA :
SHRI CHHATAR SINGH DARBAR :
LT. GEN. PRAKASH MANI TRIPATHI :
SHRI K.P. SINGH DEO :
SHRI BANWARI LAL PUROHIT :

Will the Minister of DEFENCE be pleased to state :

(a) whether the Government have taken a decision
to manufacture indigenously Air Defence Ship (ADS) as
reported in the Statesman dated June 23, 1997;

(b) if so, the details thereof;

(c) whether building of an Air Detence Ship may
take upto 10 years and that the present force levels of
ships and submarines would drop considerably in a
decade from now;

(d) if so, the cost likely to be incurred on the
manufacturing of the said ship;

(e) whether the capacity utilisation at Mazagon Dock
Limited has been at very low level particularly on the
submarine side which has been lying practically idle
since May, 1994 and may lead to dissipation of such
technical expertise; and

(f) if so, the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (SHRI N.V.N. SOMU) : (a) and (b) There
is a proposal for construction of an Air Defence Ship
(ADS).



